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Qreer dated 29.06- 2664

Hearé Shri B.R.Sarangi, learned ceunsel fsr the
applicant and Shri S.Béhera, learned addbssSt#néing Ceunsel
appearing en behalf ef the Respendents and perused the
materials placed sn recerd,

Applicant's father,Sricdhar Behera, was werking
as Cemputer in the Census erganisatien in Orissa. He died
prematurely en 3,11.199% and in the saié premises, the
applicant, Jayanta Behera  represented en 15.3.260¢ te
the autherities in the Census serganisatien seekine an
empleyment en csmpassienate greund. The grievance ef the
applicant Shri J.Behera (a Graduate with Cemputer knewledge)
is that his case ceuld net be considered lecally ané in
the sai¢ premises, his case (aleng with the cases ef nine
others) were ferwardee te the Registrar General eof India
unéer Annexure-R/2 dateé 10,5.2001. while transmitting
the case of the gpplicant te the Registrar General sf
India, it has keen pesinted vut that the applicant is net
fulfilline the cenditiens ef qualificatien as prescribed
under the Recruitment Rules that was netified en 22.12.20C0.
Since the applicant's father died leng kefere en 3.11.199%
ané since the gapplicant susmitted his applicatien fer a
cempassienate appeintment en 15.3.2006 (i.e., long kefere
the amendment/medificatisn ef the recruitment rdles en
22.12.280@) the rigeur »f the amended rules cannet be
applied te the case of the gpplicant with a view te previéing
him an appeintment on cempassisnate greund. This view is

.expressed kasing en the judgment of the Hen'kle Supreme

Ceurt in the cases of Y.V.Rangaiah & Ors. v.V.J.Srenivasa
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Rac and Others (AIR 1983 SC 352) and P. Mahendran & Drs,
vs. State of Karnataka and Ors. (AIR 1990 SC 405). The
said view was also expressed by the Hon'ble High Court of
Orissa in the case of Gayadhar Sahoo vs. State of Orissa
(C.JaC.N0,811/1990) decided on 26,4.1991, In view of the
above, there is no impediment to provide compassionate
appointment to the applicant.

Faor the reasons discussed above, the Respondents
are hercby directed to give due consideration to the
grievance of the applicant within a period of 90 days from
the date of receipt of this order in order to give nece-ssary
relief to the applicant under the rules governing the field,

The 0.A. is disposed of as above. NO costs.
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